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Discussing on planning of N ationaJ 
Capital Region 

465. DR. A. U. AZMI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether it is a fact that a 
meeting was held on 25th April, 1982 
to discuss the planning of the na-
tional capital region attended by the 
Chief Ministers of Rajasthan, U.P .. 
Haryana, M.P. and Lt. Governor of 
Delhi; 

(b) whether the Inter-State na-
tional capital region plan approved 
in 1973 covered an area of about 
30,292 sq. kms. covering the Union 
Territorv of Delhi, two districts of 
UP and & districts of Haryana and 
5 tehsils of Rajasthan; and 

(C) if so, details of matters disculss-
ed and consensus of opinion arrived' 
thereat? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIR:S AND WORKS AND 
HOUSING (SHRI BHIS'HMA NA-
RAIN SINGH): (a) The Si!id meet-
ing was held on 24th April, 1982. 

(b) Yes, Sir. 

(c,) There was a broad agreement 
. between the Union Minister of Works 

and Housing and State Chief Minis-
ters and the Lt. Governor of Delhi 
On the need fOr a planning and co-
ordinating machinery for the Natio-
nal Capital Region in order to effec-
tively oversee all the developments 
in the area on the basis of an agreed 
plan. The meeting discussed issues 
regarding the concept and content of 
the National Capital Region Plan and 
the need for special funding of the 
programme. It was appreciated that 
it was necessary to develop a com-
mon pOlicy for industrial location, 
flood control, traffic and transporta-
tiOn and environment protection In 
the region. 

Land Acquired so far under Urba 
Land ceiling Act 

466. SHRI ASHF AQ HUSSAIN: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the area Of lan{.i acquired so 
far under Urban Land Ceiling Act 
in each of the States and Union Terri-
tories of the country; and 

(b) for what specific purpose these 
land3 are being utilised, give details? 

THE MINISTER OFPARLIAMEN-
TARY AFFAIRS ANn WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The extent of 
vacant land acquired aDd vested with 
State Governmen.ts under the Urban 
Land (Ceiling and Regulation) Act,. 
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1976 according to information receiv-
ted so far is as given below: 

Tn Hects. 

Andhra Pradesh 569.30 

JBihar 15. 16 

'Gujarat 64. 27 

Karnataka 729.32 

Madhya Pradesh 805. 04 

Maharashtra 1195. 00 

·Orissa 8.80 

Rajasthan. 52 . 33 

·U ttar Pradesh 1161.81 

West R ngal 76.36 

D lhi Admn. 21.20 

Total . 4698,59 

(b) The State Government is com-
petent to disP'Ose of !he acquired land 
in accordance with the prOVIsIOns 
'Contained in Section 23 of the Urban 
Land (Ceiling and Regulation) Act, 
1976 and keeping in view the land 
use 'specified in the Master Plant 
Zonal Plan of the 'area. 

Monopoly in Export of Onions 

467. SHRI K RAMAMURTHY: 
'Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it Is a fact tha t 
NAFED had entered into a contract 
in 1981 with a monopoly exporter 
and a monopoly importer for export-
ing onions and whether it was in 
variation of the export policy follow-
~ before 1981; and 

'(b) if so, the reasons for adopting 
'a ne'N export policy in 1981? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRlCUL-

'TURE AND RURAL DEVELOPMENT 
{(KUMARI KAMLA KUMAR1;): (a) 

NAFED entered into a contract for 
supply of 50,000 tonnes of onions 
during the period May 16 1981 to 
May 15, 1982 with a Malaysian im-
porter on "first come first served" 
basis. The contract provided for 
'shipment of 35 per ~ent export by 
N AFED itself and the balanCe of 66 
per cent to be shipped by an asso-
ciate shipper who had ,been regularly 
exporting onion to the above refer-
red Malaysian buyer in the recent 
years. A few days after 1-JAFED en-
tered into this contract, the Govern-
ment of India allocated region wise 
quota fOr export during the financial 
year 1981-82 within the overall ex-
portable Qty. 2.25 lacs tonnes, the 
qut. earmarked for Malaysia and 
Singapore being 50,000 tonnes only. 
This created a monopozy situation as 
no quantity was available for export 
to other parties from the ceiling ear-
marked for the region. 

(b) The bulk contract w~s entered 
into by NAFED with a view to boost 
oniOn export. NAFED has indicated 
that at the time of entering into the 
contract there was no intention of 
signing an agreement with monopoly 
exporter or importer. 

ExPort of Rice to U.'S.S.R. 

468. SHRI S. A. DORAI SEBAS-
TIAN: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that the 
National Cooperative Con..§..umers 
Federation could not fulfil the con-
tractual obligation for exporting rice 
to the U S.S.R. in 1980-81; 

(b) if so, the reasons tor the same; 
and 

, 
(C) the fate of the contract for the 

export Of riCe to the U.S.S.R.? 

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RtffiAL DEVELOPMENT 
(KUMAI\.I KAMLA KUMARn: (a) 
and (b). The National Cooperative 
Consumers' Federation Limited 
(NCF) had signed a contract with 




